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t 	\34V1 	 tkcilk gkr R4 	ft-A1 

ET93-rft 	tiqia* &kW 04tI 

	,e1-  zi-r3T 	3149 7-Rrn-afrd-  ;re4m-3 TIT e4-zil TT \'-NI cirt -4 

14'-7 	.Q41.  49-t1i That Tfe, 	7-01 3TIff1171, 1890 M 31119.  

wm-r4 74 4 met 7-rzlifri 

14-tilic1 oqf 	31.217 f4ui Wcfr cfrd--7: 	chkur 31-4:1 407 

	Tht tRIT  	lifatur \-wiercir ;Rs cm4 S tt, t (4,i4.  

arr4vr zrr wiorr arr4m-3-ar 	Tritzrzr 34-  $13 ft-a-r 4173t-e* Tram A-  met Trzft 

ar-43P-47-1* aiii 	ir -3 floor t 7%1? qg 	tcrci7r Tcr 	?Tr 3ftE1 et? 

43 igt 

15-1 q 	 14T47 arftvr •(-44* LIN)ill 7 EMT Wrrn ‘TII4 	AtTIT, 

7-414 crcn 	fc cordcritr, 	kr7 751 A-  m-4 lel 041, ft-% 71 cilrr 

do t Am---dt, 	ar1-3 tf1 TINT,tiit 4wrA \IK \ ,̀4 34.  Th-rf rtgl Oflt, ft-% 

71 -75 erR4 ti44 oco t 	1tciI t, 	ft-zrr a I 

16-4t cr)) tciti 	411 ci .arftVf v11-0 E7 3TP-MT fi191t Erlftff Zn 

34tTsT arito-  met tIrnicocir 	tcrzi 04 7 tIlY14 544 (-'14 7 pi A1)4) 

th,cp tr 46 ZIT Wt 3F-4 	 gki qii tii, wtfi 31. -* 

tkNif q).  t ZMTR 41 041, It% 71 cfler qEf' 	.04* t, 

71-3 4 	14-1-r, tmtruitr \AK 	454 41 0,11, ft-% 71-..ts :erlt4 

floor t, 	trer--d- .14>qr 7-rztrir 

clq trftET, z47.3ur zrr Thia,c-tricv.Tr # \V-ITN 	714frm 

ft-344 arrWa wr \imitr-rtnt 	41 74% ocr) SR cokicritr, 	w 744 

34 m-4 	St, ft-% 71 (11-r qtt cup t Arm-441-  t, 	-fer--g-e R,zir 	3117 

ij  tt Trkt 	‘311.{  t 1̀4 	Th-rf 	6)111,  ffi5NJkIT ciN4 *-u)  
crzo 	1tct sclR5kvffl 1T4t&kU 

18-I5A1 ffamr-iivia 	416I+101 trf 	33th9 04 7 74 cr)) 

ctilkt 	ctricia 34 ql-r4 ulI1II wg t341 314Rr   wal3 oNicritr, tift 

34-  m-4 	 041, ft-% 71 dirt 71 	34m--dt t, 	.fer-‘ff -14,q1 

witm• St17 	tRI Tit9T, 	.qt 6 3̀1k "4  t W11 9t 011,  

eil2A ,t) 	do 	ticoor t 	t dtr Rn 1/4)-ip) wr 1-1I4l OM] 

ci)) 	 \314 -c4k, Erardzffur zrr tTrtaS 3T1M &ki 	 7r4-v-m-3 

itt 7-RT 31S trr arqm-  crret TIT arft-Ez crri-r T6I4-1114 fIZT 	qg 

	 7-aRr fq 4)mm-re  71 w qrif 31 m-4 rig 6141, ft-% 7/ cil-r 

t Am-et t, 	- 111.-‘4 f+-ziT 71-44-r, att3 wg 	Trt4r, tift wcritr 6,31H vi4 

34 

 

74-1T 	 71 .crm erit4 v-p) 4,0 t ticoor t, 	IftwR-4a 14)q 

	 Th-T 7th OM I 
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tErckuf 
c.4 

hurf airwur 

20—V11 ct)) *1,1d-1 TIT 1 -ThiZi TIT ar*, 	Sr TIT 	14111 

itt 	amm zrarrft€Tft fth--41 varth-Tur in 119r 	 zrr rowr 

arriqvr TIT *.(-r uthpr wftwff oli 3r7 are4vr Til \34-c1kcPcli -RIthcwn 	 5kr 7r441 

fth-T11 arrayr 7r acviti-r cr,•)-  7 	 fth-er 7f4?1-  zrr cqfthoqi 	Trlit 

affi in ar77 asdlicrcPII,th-11 ar-q-Rr 7 fq Zi577 thmik-r, -71 t 

t thq 	tiff 	711414 7t cith 	Trwer t, 	-7t-‘ci.  fth-zrr arr, 

3t17 	tTNT, 	itultr S‘TIHWIt ZJ5# 	 6)411,ft% 

TER).  oth 	tithor t, 	 ‘414 wr 9-rtr 

21-71 thli fth-01 Tris-4-rzr 	7-Dvr 	cathiql: 	39-Tx 	fovf4d.  

vok 	317P-TT \VT 4 lth1iq.1-7# 	3TTVRI 	f#P-TIT ITTT1Fff c4-) 411 TIT f427 

Tmi 	iiThir, wthfr afer 	f4q cpd1 thkithtr, 	u: 111 trTR 9th 

*ft fth-%ifT cilq cl dth 	31-7-er t, 	cPsci.  fth-zrr arr, ath 	th).  
7417, 71-  T.fr 6.4k Tilt 	4)4 41 Om, fth-% 	7rEr TEr4 oth 

ticbc-IT t, 	#11 cP.ci fthq uih).  7T lilt OW I 

22-0) 	ct))4, in   WREITh, finuziki 	3ttrwrit7 in 

	 growr 7f47, 	cii, .Trch-r 	*thotsior 	.e1c4,-T a-114(141i in 

7-Rrftzr#i S ,1,1 7 grs41-4 	-R:r-7 taw M.<14”) EI5Taffia 4-).4 

fç tRictki Fth-4E ar7 u-Ir4c14i TIT ,14,27,r cm4, S5J co4 TIT 1-101 clq14 4 

ticrpq 	qi in aq-qH c.r>.). 	in 3TR:raTT •1/4)14 	tieim <4\141 7 

ci 	,euriq.) thi4 t,r, 	*11-  &fa 7lw  thr,q4Itr, 71 dirr Tat tr 

	 eFit, fth-% 71 14=4 -75i 04) M TIWer t, 	 74f4r, 	Tr4TRi 

6 I .t-trz1 	th# 	 61qr, fth-1 71 7.  crik.4 VB.) 7T el tIcPcIT  

fth-zrr 77171 

71 col 	 fgflicqth th14 cm 7 •fl TErrazr 	ii Thn fai 

	

3TI4M-TifElt in (TATTIRL11, rd-RT t1Wi, 	'(14i in tctotocIT 

-r 	q zrr *•er arleqq.# 7 aTE11# trr 	cursit-4 zrr 	117T-4 

lcberrTr th,o).  wr athq c4 ,<4 7 R 	 flYI4v1 	athr 7f4u, 117 	‘,1 

ctk Si cm4 in cr-dr eim.1 4 tidirr 	04141q1 TIT \iLtiH cM'k Trr 

cm4 4 in at- Qtr wcr 4 tiel,-1 thiniql: 	Trnth&rcrt7Orr, .1\qr 

ft 9-Rag ,g Tritur met zthr 320 4 trf44rftd t tqt.  41 3714 

tel,? thmiltr, iift u: 9I 	45N rig):  61,ft, fth-T 	\fficr 	kith 	Trwet t, 

3). cRci fth-zur arr ath qt.  t4 vj'1i7, 71 77 clitcr tqatm-IT 	 6 

ft-1 71-  ti oi&vB1 no t1 floor t, 	 fthq 7r4 wr 111111 0,111 

ch)i tth-R:11 fl144Rei tt fl(Am in 61k 47intr, ij 	 

arqtr omthtr, 	ciFT Trrt t 	ig Mt, 	erk 	oth Trwer t 

alt? 	Tr`ra, 	q-cutr $,Ak %ow). 	m-rrith 6)41f, It% 

.04.4citt titc11 t, 	4P.cl War an I 

ct>1 	\S.  #Tff 	31TYTTI t TIT 319-Thil v11,14141 6)cl g 	t-ths1 

31RT c241-thiql:  71 tith4ur 	tIT 	tIchcif t, cfq ctrzi c0+11 TIE ea:TIM 

Ich 	ir, 	 ara 7 	thmthtr, 71 77 7ft 7-# rt0 t1-41, 

cilq r4 oth tTrwar t, trard.  f7-7 arr attq qt.  Trta 4t 

fa,q uq4 wr wtOffii 
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fth-Rft RlRcdtTrv, zrr Rt7 ct)4 zrr Tr-dr cliNk  
4, 34=4H Sul  	kTkIzT cN 	Tprom-Turr cm.4 	zrr  
N.401.-r ci1hi4f tw 21T-Trrzu%--41 144/P( Ther 1T- Trt j5I zrr Tmip ittTrr, 

ETTyr T 31044 7TrytET fth-zrr 3T-r d911 47)-Trr 

24-T) (PV fat-er ca-r 	ft-4t ticomt 'Mr k tim4 \30-1R cf 
t 	IT, 	3T-otr T 	 cool tkittr, 	t Tst 71 m-4 	fk% 

tii-crZclt t Tett t, t -fituff ft-zif 7-R1Trr aj gt -Qa Trf9T, 
14-tt1 ulI tile) 	Cb 4i 	 I161,11, ft-% 71 	7-Nr v44cit 	,erocir t, 

14)q ti4 TT 4Ftt 

25-T) 9) 	 utt4 Zn wfR)-  3flI745alr*F-T) 	tIlY14 ‘.3 4-f ct.) 9T, 
T fc cool comtk, 	cilrr 	m-Tr it 	 ft-% 71 .Te 

q4 cit t wet t, k -4-ft-‘ff 1M-zrr 771-Trr, 30 qg 	T49T, ft . T) crilt4 
TuTzl 7).  Cb41   	fT% 711:N mic4 toTe) Oct) 	‘119-Mf t, tf %ft U-ftu 
uini ‘41.4 Tr 4pft 61,ir 	• 	- 

26-31) clq ETWT 24 TIT 25 T. 	4-1 	in TT ci)Huf 
31* T. eic 	chki91.ff, 71 turf Tst TIT 	 t44), ft-% 4 

34-4er49-  cokicm-r citT fk7 t km-ett, 	ft-zrr 7-r 1rr, 30 wo- 

	

fft9T, 	cilrr 7-rur tnte) Rk m-4 	6) 411, f+-1 	141-ci t1K4 t'I4 rich t 
ticbcIr t, 	t 	 ,114 WFITITft 6)111.  I 

filY14 	 

*faq 	gu‘ 

qk 	 wr 
chk‘ri 

27-T) 9))i *\'-1 3TRffiti ZIT f1k41111cleil 	WiWcT 3J2TUT 
&RI-Piz:ITT 4 ct)) 	 11;Rte qus -Izrifkrff 

ft-zrr Trzrr t, 	3TIT4? chtl 	fq 	We-VI):  wr 	ct)dir, 
31* 	tkittr, 71 a Trrg do t wet t, zrr 	T49T, 
5u11'c! t44 	Trr 	 5W, W% 7).  Ltrilti 5\YIN V-14 wii t titcti t, 
zrr  	ca,ir Trz\-yrr I • 

28-(T) 74 co14, Wiv-zr \')91 t1Wi, FTTT ITYNtiri T 3TtWItZ11 -EH 
cr) tit 	, 	Mgt, 7-4-dT, Trurl zrr .4-topor 	tiet,-T cg1avv41. 	Tfr 
aflzr4 T ajtjurr crs41-4 zu 	IT-T4 met trm-2-Tr4 ctrok wr 	41 
cN4 	‘11Y1c1T1 ca-414c14f TIT 44ATili 4/4 Rt7 cM4 at \stripr cm.4 
ZIT 31WI211 Trf 	ticy14-1 airadeli 	f4-m cr,) fgtfro-it 014 tt4 
74-13ff (-0 4(1; 

NO fTwft TITErf -  mr) ed.  ZIT lcbtii-r cm4 T f 	 Tea-  (-Ow, t 

?V15 t 
ar-of4 	coNittr, 	eirr Trig 34 T4 4.61 tdrt, ft-% 	-Eft Tst 

RTT-er t, 34 30 04 TETT, 4 truitr 591k v“) 	m-Tr -It 5)91, 
f9J 31t t T-TUf •tAl?).  Oct) t ticT)11.,gftJftzir Trzlirr; 

(4) 	jaltre4TT 	aw_fri fs-4t arr 3TEr4T-T 	f7 it0a c4,11r, 
il*fta.  3TERTT-T 	 cu d 	-fet-‘-a qnir .77)Trr I 

29-7)-  4;14' rff 3TRA-ZR 	3Tt4 ch)i 3FTTET 4-rt4 Th-T 1qitf ct, IT, 
zj aTTFRT <t>,<4 T yc wPtm 	31-o-Rr 34-  3T-14 arrEfr ara met 

31. 19,  T frt 41k1c1N1 	-fetz-ff f4)ttr TTUrET ft-%tft ci).-r 
amm -cro-frerff met -fft 31tITUTE sum 31*, 74 aTRT 	cup t wet 
*1 

itur 

311:RizT 
TRIM 

30-q 	 VIT711. -Rit7T, 1973 (3T1fiti tiCsii 2 399, 1974) 4 .iciMrc 	Wm 3117 
1*-01 ATff 	 4T $34 artrel-zrzr 	31E119 witcr 3rwrg .4-14 atl? 3m9T9erzi  
31'sl4r9-eri1 	 3TITUET 
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	 \icki TIt3T 3M1T-TRuf 4luid, 31 31-0W, 2020 

:1-411-1-4970 
cod Trd-a-gi 
wit  TRarur 

1=4-cfm att 
urrif'ffi 

31-(1) Tff 3Ttiffi-71.  7 WOW W- 14T it Rf;q1-114 TIT PIl9icle1 TIT 

anta it arg-iur 4 H1T49TtjdZI5 cr?sr 11fd .114 	 31rezr5 W-eft 61Id it 

fiç ft-t a it itt-T c4q qrq, arftrzifirt zrr at- r ThNTiii 4)1440 161 4 

aft;  
(2) Tfr 3TRATITT TIT TO-9.  ff ut f1i# 3TraT4T it 3T7RuT 

77R- 1i-49-FO15 <tio zrr f+-4 .114 k azrultd.  W7ft did io 	TIT Tilifftd 

6),) 4Ia mIt eil it fq •<1•)-4 t4r-01 	 0)4 414 7 a ffRE-7 

colzkigl rig 4 aft I 
	 3TtEM-48-  7 3c1744.  f77:11-  ITTJEft 7)-1T 	1/4rii-IcPt ., a it 

uliciti U thTRIF TIT --id'tzr %ION) 4 i;r2Trft-1 cnt it 116191 	31TI 

'iiit itticiu zrzu arrit 	 771!d.  mit 611 
33-(1) 'dug \i-Nct)H 'I'il 4 zarRTAT 	I1WE Sr .* t1=41,11 

gwilkd cfrok it fi q414 491 TWer t;  

-(2) V-ff 3TIATITI it alel9 efrii4 TR) ‘itittcf 24P-1, 1/43-1 or1I+)," ‘384 it 

Tiztiq 71-M-4-T1 fltf '<MT itTW 1-1u.Se4 	‘94-r it77ttat 74 ail 

34-0) ‘iccit tre-vr act' wr7P-zr x4 warrt 7)4 .R4-Aur 	.3,cy ge-zr 

3114147T, 2020 7isgya P1RIcT f+TTIT 	t; 	
3T2rr-a-vr 

	

tc41 8 	- 
TI3 2020 

(2) ti).  fAT+I-ff 	6 	7 t 77-117t (i) A fifftiz 

3itAitta gNi rail tixilRd Tv 3TftTPIZPT M 3cr-111 it 3tt,ft9.  

ct,'h and z met Trill q 	i 4ciig 	i 311 -ftTPT ir zw_fr 

t1S-1 	3arftzni 	7rt tro:r2/1 -cr-414 	attftff crcr ztr 

zrt tiflgt aft 1-811 T+1-  3r11Re4it it 9zr-4tt   wig) 

4 

wc-a-zzi at17 	r 

tIA-54 	 ti4 1.44 at17 ITT-W W43-19 litfret 71 TAW.  ti riT 	 it 1t5-4 	tNcr 

Si tiRd it 4441 zwr-7zunzt )cir co14041, cd7TtPziLtrxiitinct) Up-IT 3T-TT aSrftzr1 it 

fatkg 38041u1 	 300494> c-446I 4* t1a-11-4 6)(11 Vet t I WI 711f 	ticrad c1)111  gkr• Irdr 

crPII4 	ii4 WaTf 	 14)g .114 7k citi4 	.D‘44 	tizittr f4),/.1 ‘,114, 

27rtr4 afr7 ells* tri-tiRd 	atazAwr tt-4 tit4 77rzycft Er-e-dr4 t ticnixt 4 sift t wr4-4ff 

tiftftell 	 u14 7, tkcw 3117 cilcp 7]1Wr Wt14RUft it tmai dt7z1riezr tketui 

ci6d; 191th c.31 	zrzfr t .-crid--or WO-  rr7 iufa: um 744 -1:r Th4lur ,“.44 

fq waTrrff RR4) u2tr tivirdRco sitic arcrzriwt ZIT I le-0V r 11619111 	 t# 31-4:1 

Püflcs ci-r 4 	f4519.  illicbcd[14zm%.114{ kjy04iur ctr<4 3t17 tR4 1,q1,4,,il1a 	vrairt 4* 

Th41c1 ctr<4 it wrl-rirat zit faRtcret gnif ITTIT ft 	S17-7 MIT liticnitf 	ii1tdI glen-  77 

-Mt twit ,ffier 
tivtf faTrff mu.sef TI-q 9t ell 30 I-44U -DR xtv-f Tht cj, 11t cN4 it fq 

	• f4t_trzft crizigigt Off ull.1) 3TTUTIW OT 3W: •1•7414Ief gPLI.  fsCa 11 Tit, 2020 711 \iavt 

%lax!' Ach tcut24 74 Trttrat t-TT Th41-)4u1 3TE747, 2020 (\ick-N-  ar 3TafTbl-  ticcii 8 

:19.  2020) litc7Ncf -117 TRU I 	- 

TIg 	tpt-4er atEzatst 	sifd7P-ifftd.  <r), 4 	fq 77Qt-rferff itzrr 	 t 

attffl-t 

o tfro 918-11, 
pip 7red-4 
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No. I553(2)/LX X IX-V-1-20-1(ka)-20-20 

Dated Lucknow, August 31, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Lok Swasthya 

Evam Mahamari Rog Niyantran Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 17 of 2020) as 

passed by the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. The Chikitsa 

Anubhag-5, is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH PUBLIC HEALTH AND EPIDEMIC DISEASES CONTROL 

ACT, 2020 

(U.P. Act no. 17 of 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

to consolidate and amend the law regarding improvment of public health, 
prevention and control of epidemic diseases or other contagion in ,the State of Uttar 

Pradesh. 
WHEREAS_ protection of public health in situations like present COVID-19 

epidemic and other such disease pose a serious challenge before the Government and 

public health authorities; and 
WHEREAS the legal and administrative frame work are inadequate to fully and 

effectively cope with any situation of national and international proportions; and 

WHEREAS it is necessary to provide for effective detection, segregation and 

treatment of afflicted persons; and 
WHEREAS it is imperative to provide for effective and deterrent penalties for 

various acts of commission and omissions and obstructions to the epidemic and other 

such disease control measures taken by the State; and 

WHEREAS to provide for creating and effective machinery and other frame work 

for the purpose above mentioned. 

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as 

follows:- 
1. (1) This Act may be called the Uttar Pradesh Public Health and Epidemic 

Diseases Control Act, 2020. 
It shall extend to the whole of the State of Uttar Pradesh. 
It shall be deemed to have come into force on May 11, 2020. 

2. In this Act, unless a contrary appears from the context,- 
(1) (a) 'Act' means the Uttar Pradesh'Public Health and Epidemic Diseases 

Control Act, 2020; 
(b) 'Afflicted person' means a person afflicted by the epidemic or such 

other disease; 
'Conditional discharge' means discharge of a person after compulsory 

treatment in respect of movement, meeting people, keeping social distance, 
taking certain medication or such other conditions as the authority or treating 

doctor may think proper to impose; 
'Compulsory treatment' as defined by the treating physician and as per 

protocols issued by the Government from time to time; 
'District Authority' means the District Epidemic Control Authority 

constituted under section 5(2); 

' (f) 'Epidemic disease' means a disease which is contagious or infectious 

and is afflicting or is prevalent in whole of the Stateor part of it; 

(g) 'Government' means State Government of Uttar Pradesh; 

Short title, 
extent-and 
commencement 

Definitions 
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(h) 'Health service personal' means a person who while carrying out his 
duties in relation to epidemic related responsibilities, may come in direct 
contact with affected patients and suspected persons and thereby is at the risk 
of being impacted by such disease, and includes, any public and clinical 
healthcare provider such as doctor, nurse, paramedical worker, community 
health worker, any other person empowered under this Act to take measures 
to prevent the out break of the disease or spread thereof, and any person 
declared as such by the State Government by notification in the Gazette; 

(i) 'Isolation' means separation of a person affected with the epidemic 
or such disease so as to prevent the disease or contagion from spreading; 

(j) 'Lock-down' includes- 
restriction with certain conditions or complete prohibition of 

running any form of transport on roads or inland water; 
restrictions on the movement or gathering of persons in any 

place whether public or private; 
prohibiting or restricting the working of factories, plants, 

mining or construction or offices or Educational Institutions or market 
places with such conditions as may be considered necessary; 
(k) 'Quarantine' means segregating a suspected or sick person or group 

of persons so as to prevent any transmission of infection to others; 
(1) 'Regulations' means the epidemic control regulations made under 

section 4; 
'Sealing of locality means isolating an area believed to be home to 

active infected persons with a view to prevent infection from spreading to 
other localities and to detect afflicted persons for treatment and further 
necessary action; 

'Social distancing' means keeping such physical distance from other 
persons as the State Authority or as the case may be, the District Authority 
may by order direct or as may be prescribed under epidemic control 
regulations made under section 4; 

(o) 'State Authority' means the State Epidemic Control Authority 
constituted under section 5(1). 

(2) Words and expressions used herein and not defined but defined in 
the Indian Penal Code (Act no. 45 of 1960). The Epidemic Diseases 
Act, 1897 (Act no. 3 of 1897), Code of Criminal Procedure, 1973 (Act no. 2 
of 1974) and The Disaster Management Act, 2005 (Act no. 53 of 2005) and 
shall have the meaning respectively assigned to them in such Acts. 
3. (1) If the Government is satisfied that an epidemic has broken out and that 

normal provisions of law and medical practice are not sufficient to prevent the spread 
or control the disease, it may issue a proclamation to be published in Gazette, 
declaring that the State or a part of it is epidemic affected. 

(2) Such a proclamation shall remain in force initially for a period of three 
months but may be further extended for such other period as the Government may 
deem fit in the public interest. 

4. (1) The Government may make epidemic control regulations for effective 
prevention of spread or control or treatment of epidemic. 

(2) The regulations framed under sub-section (1) shall remain in force during 
subsistence of the proclamation under section 3. 

(3) The regulations may provide for all contingencies that may arise in the 
course of prevention and control of epidemic or treatment of afflicted persons. 

(4) The Government may by order prescribe restrictions in the nature of 
isolation, quarantine, sealing of locality, lock-down or any restrictions in the like 
nature as it may deem appropriate to the situation in order to prevent and control the 
spread of the epidemic disease or to provide for effective treatment. 

(5) In particular and without prejudice to the generality of the foregoing 
provisions, the Govemment may take measures and prescribe regulations for the 
inspection of persons travelling by railway or otherwise or arriving at airports, and the 
segregation in hospital, temporary accommodation or otherwise, of such persons 
suspected by the inspecting officer of being infected with any such disease. 
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5. (1) There shall be a State Epidemic Control Authority with the following 
composition :- 

Ohief Minister — Chairman 

Minister, Medical and Health—Vice-Chairman 

Chief Secretary —Convener 

Director General of Police— Member 

Principal Secretary (Home) —Member 

Principal Secretary (Health) — Member Secretary 

Principal Secretary (Finance) — Member 

Relief Commissioner— Member 

Director General Medical and Health — Member 

(2) There shall be a District Epidemic Control Authority with following 
composition :— 

I. District Magistrate - Chairman 

District Superintendent of Police or an officer not below the rank of a 
Deputy Commissioner of Police nominated by the 	Commissioner of 
Police - Member 

Chief Medical Officer - Member Secretary 

6. (1) The powers and functions of State Authority shall be as follows:- 

it shall advise the Government on matters connected with Prevention and 
control of epidemic; 

it may order uniform measures to be taken in the State or any part thereof 
for prevention and &intro] of epidemic; 

it shall co-ordinate with Central Government or its authorities and other 
State Government and their authorities; 

it may issue such orders or protocol to be followed by the District 
Authority or Hospitals or other persons employed in connection with the 
prevention and control of epidemic or treatment of afflicted persons; 

if the State Authority has passed any order on the aforesaid subject then 
the adverse order passed by the District Authority shall be ineffective to the extent 

• of inconsistency. 

(2) The powers and functions of a District Authority shall be as follows:- 

to co-ordinate activities of various department in the District in 
prevention and control of epidemic; 

to ensure adequate supply of essential commodities during the period 
when restrictions are in force; 

to ensure that services essential to community function smoothly and 
adequately; 

to ensure that public order is maintained in the District; 

to smoothly implement all orders of the Government or the State 
Authority; 

the District Authority shall have powers to make arrangement with 
home delivery services, provision stores, or other dealers in essential 
commodities, vegetable wholesalers or local vegetable distributors to maintain 
supplies; 	 - 

the District Authority may issue directions to keep social distancing or 
take other precautions in public places or during quarantine; 
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the District Authority may requisition any land or building for the 
purpose of prevention, control of epidemic or treatment of afflicted persons; 

the District Authority may require any person or organisation dealing in 
tentage or temporary structures to erect so much of tentage or temporary 
structures as may be specified in such requisition; 

0) the District Authority may requisition motor vehicles or other movable 
property or resources from any person or organisation as may be specified and 
the person so required shall comply promptly; 

- 	(k) the District. Authority may requisition services of private sector health 
workers; . - 	- 

.(I) the District Authority may requisition. private medical and health _ 
es-fo —facilitir. the •purpose of prevention; control of epidemic. or. treatment . of . 	. 

afflicted persons; 	. 
(m) the District Authority may take and organise the service of voluntary .  - 

social workers for the purpose. 
7. (I) the Govetriment or the State Authority may issue a prOolamation directing 

a lock-down on such conditions as may be specified in the proclamation. 
A District Authority may also issue a lock-down order as mentioned in 

sub-section (1) to be effective in whole or in any part of the District. 
An order under this section may be directed to a particular individual, or to 

persons residing in a particular place or area, or to the public generally when frequenting 
or visiting a particular place or area. 

No order under this section shall remain in force for more than the period a 
proclamation of epidemic under section 3 remains in force. 

8. The Government may issue guidelines for publishing of information regarding 
the epidemic in order to prevent rumour mongering or mis-information or panic. 

9. (1) The Government, the State Authority or the District Authority may 
declare reward for tracing an afflicted person or a person likely to be afflicted due to 
contact with an afflicted person. who is evading detection or .otherwise concealing his 
presence. 

The Authority may require the District Magistrate oras the case may be, the 
Commissioner of Police or any other person so authorized to traCe and bring an afflicted 
person to the treatment centre. 

The District Magistrate or the Commissioner of Police or any other person so 
authorized may take such steps to trace the afflicted person as he may deemed 
appropriate including announcement in possible localities and posting photographs and 
other particulars as may be considered necessary at prominent places in or about the place 
where he may be suspected to be or at railway station, bus stands or airports to prevent 
escape. 

(4).The District Magistrate or, as the case may be, the Commissioner of Police 
may issue a proclamation in respect of an afflicted person to airport authorities or other 
State Govemments to take appropriate steps in respect of such person. 

10. Any person traced in compliance of requisition by the authority or 
proclamation notice may be brought to a treatment centre and such tracing or retention in 
treatment centre shall not be treated as an arrest for the purpose of the Code of Criminal 
Procedure, 1973 (Act no. 2 of 1974). 

11. (I) The District Magistrate or any other person so authorised or the 
Commissioner of Police, as the case may be, may himself enter or authorise any officer 
subordinate to him to enter, any place to search and trace any person in compliance of a 
requisition. 

(2) Such officer, may ask any person who is found in the company or close 
proximity of an afflicted person. to keep himself quarantined at his home or any 
quarantine station for such period as may be specified. 
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12. To carry out the objectives of the Act. the Government may specify the 

mode of disposal of dead bodies of afflicted persons. 

13. (1) In addition to the penalties provided under this Act, the Government 

may order that expenditure incurred by the Government or loss or damage caused by 

the deliberate or negligent conduct or behaviour of any individual or an organisation be 

recovered from such individual or organisation. 

(2) It shall, thereupon be lawful for the District Magistrate after such enquiry 

as he may deem necessary to - 
declare the persons to whom injury, Joss_ of, or damage has been 

caukd by or has ensued-from suCh.mikondubt; 	- - , 

fix the amount of compensationtofie paid to such peisOns_and the 

-Menner in which it is to be distributed among then-el:and 

assess the proportion-in which the same shall bel-paid by the-persons 

of organisation responsible for the loss or damage. - 

(3),Evdry declaiation or assessment made or order passed by the District 

Magistrate under sub-section (2) shall be subject to reVision by the Commissioner of ihe" 

Division but save as aforesaid, shall be final. . 

(4) When any death has occurred as a consequence of such Act as is 

mentioned in sub-section (1). the loss shall be equal to the amount of any exgratia 

payment made by the Government to the next of kin of the deceased. 

(5) Upon failure to pay the compensation or damages awarded under this 

section such amount shall be recovered as an arrear of land revenue under the Revenue 

Recovery Act; 1890 (Act no. 1 of 1890). 

14. Any parson or organisation desiring to give any material assistance or 

personal service to afflicted persons or other persons suffering on account of control 

restrictions, shall do so through the agency and in accordance with the arrangements 

made by the District Authority and shall not do it independently or directly. 

15. Whoever being afflicted conceals himself or evades detection shall be 

punished with imprisonment for a term which shall not be less than one year but 

may extend to three years and with fine which shall not be less than fifty thousand 

rupees but which may extend to one lakh rupees. 

16. Whoever knowing himself to be afflicted or knowing himself to have 

been in proximity of an afflicted or suspected person, intentionally travels by air, 

railways or public road transport or any other common transport, shall be punished 

with imprisonment for a term whichahall not be less than one year but may extend 

to three years and with fine which shall not be less than fifty thousand rupees but 

which may extend to two lakh. rupees. 
17. Whoever violates any order regarding quarantine, isolation-Or treatment 

in a hospital, shall be punished with rigorous imprisonment for a term 'which shall 

not be less than one year bbt may extend to three years and shall also be liable to be 

punished with fine which shall not be less than ten thousand rupees tbut which may 

extend to one lakh rupees. 
18. Whoever being under epidemic diseases treatment in a hospital runs 

away from hospital, shall be punished with rigorous imprisonment for a term which 

shall not be less than one year but may extend to ihree years and shall also be liable 

to be punished with fine which shall not be less than ten thousand rupees but which 

may extend to one lakh rupees. 
19. Whoever being under treatment or isolation or quarantine intentionally 

indulges in any other obscene or vulgar or act or indecent act or gesture shall be 

punished with imprisonment for a term which shall not be less than one year but 

may extend to three years and shall also be liable to be punished with fine which 

shall not be less than fifty thousand rupees but which may extend to one lakh rupees. 
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20. Any organisation or body or person which preaches or otherwise incites 

any person or group of person to violate any prbvision of the Act or regulation or any 

order issued by the Authority or the District Magistrate or as the case may be the 

Commissioner of Police or any other person so authorised or a treating doctor shall be 

punished with rigorous imprisonment for a term which shall not be less than two year 

but may extend to five years and shall also be liable to be punished with fine which 

shall not be less than fifty thousand rupees but which may extend to two lakh rupees. 

21. Whoever falsely publishes or spreads false information with the intention 

to mislead or otherwise harm any community or group of persons or person shall be 

punished with rigorous imprisonment for a term which shall not be less than six 

months but may extend to three years and shall also be liable to be punished with fine 

which shall not be less than ten thousand rupees but which .may extend to one lakh 

rupees. 

22. (1) Whoever commits an act of violence against a health care service 

personnel, officers or emplyoees of district administration, police, persons engaged in 

cleaning, sweeping or sanitizing or any other person empower under the Act to take 

measures to prevent the outbreak of the disease or spread thereof or such person 

engaged in preventing, detection and taking or engaged for treatment or otherwise 

shall be punished with imprisonment for a term which shall not be less than three 

months, but which may extend to five years and with a fine, which shall not be less 

than fifty thousand rupees but which may extend to two lakh rupees. 

Whoever while commiting an  act of violence causes grevious hurt as 

defined in section 320 of I.P.C. to health care service personnel, officers or employees 

of district administration, police, persons engaged in cleaning, sweeping' or sanitizing 

or any other person empowered under the Act to take measures to prevent the 

outbreak of the disease or spread thereof, and all such persons engaged in tracing, 

detection and taking or engaged for treatment or quarantine or othenvise shall,  be 

punished with rigorous imprisonment for a term which shall not be less than six 

months but may extend to seven years and shall also be liable to be punished with 

fine, which shall not be less than one lakh riipees but which may extend to five lakh 

rupees. 

Whoever causes damage or loss to any property shall be punished with 

imprisonment for a term which shall not be less than three months, but which may 

extend to five years and with a fine, which shall not be less than fifity thousand 

rupees but which may extend to two lakh rupees. 

23. Whoever with the intention or with the knowledge that it may spread 

contagion or disease to others does any act or illegal omission, shall be punished with 

rigorous imprisonment for a term which shall not be less than one year but may 

extend to three years and shall also be liable to be punished with fine. 

Explanation - Whoever spits or throws any dirt, urine, excreta on a doctor 

or other person engaged in tracing, detection, taking for treatment, quarantine, 

isolation or otherwise, shall be deemed to have committed an offence under this 

section. 

24. Whoever intentionally afflicts any person with a contagious disease shall 

be punished with rigorous imprisonment for a term which shall not be less than two 

years but may extend to five years and shall also be liable to be punished with fine 

which shall not be less than fifty thousand rupees but-Which may extend to two lakh 

rupees. 

25. Whoever intentionally causes affliction to five or more persons, shall be 

punished with rigorous imprisonment for a term which shall, not be less thali gee • • 

years but may extend to ten years and shall also be liable to be punished With fine 

which shall not be less than one lakh rupees but which may extend to five lakh rukes: 
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Whoever causes death by affliction under section 24 or section 25. shall 
be punished with rigorous imprisonment for a term which shall not be less than 
seven years but may extend to imprisonment for life and shall also be liable to be 
punished with fine which shall not be less than three lakh rupees but which may 

extend to five lakh rupees. 

Whoever violates any provision of the Act or Regulations or Orders 
passed in furtherance of objectives of this Act for which no specific punishment is 
provided in the Act shall be punished with imprisonment for a term which may 
extend to six months or with fine which shall not be less than ten thousand rupees 

but which may extend to fifty thousand rupees or both. 

Whoever- 
(a) Abets a commission of an act of violence against the health care 

personnel officers or employees of district administration, police persons 
engaged in cleaning, sweeping or sanitizing or any other person empowers 
under Act-to take measures to prevent the outbreak of the disease or spread 
thereof or such person engaged in preventing detection and taking of 

treatment or otherwise: 
(b) abets damage or loss to any property, shall be punished with 

imprisonment for a term which shall not be less than three months, which 
may extend to five years and with fine which shall not be less than fifty 

thousand rupees but which may extend to two lakh rupees; 

(c) abets any other offence under this Act shall be punished with the 

punishment provided for the offence abetted. 

29. Whoever attempts to commit an offence under this Act shall be 
punished with imprisonment for a minimum term of not less than half of minimum 

provided for the offence but may extend to three years or half of the maximum 

provided whichever is more. 

Notwithstanding anything contained in the Code of Criminal Procedure. 
1973 (Act no. 2 of 1974) all offences under this Act shall be cognizable and Non 

Bailable. 
(1) No suit, prosecution or other legal proceeding shall lie against any 

person for anything which is done or intended to be done in good faith in pursuance 

of this Act or regulation or rules or order made thereunder. 
(2) No suit or other legal proceeding shall lie against the Government for any 

damage caused or likely to be caused by anything which is done or intended to be done 

in good faith in pursuance of this Act or of any order made thereunder:  

The provisions of this Act shall apply minds mutandis in respect of any 

epidemic disease or pestilence or such other diseases affecting animals, plant life or 

crops or aquatic creatures. 

(1) The State Government may by notification in the Gazette make rules 
• 

for carrying out the purposes of this Act. 
(2) All rules made under this Act shall, as soon as may be after they are made, be 

laid before each House of the State Legislature. 
(1) The Uttar Pradesh Public Health and Epidemic 

Diseases Control Ordinance, 2020 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any.  action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to ha*e been 

done or taken under the corresponding provisions of the principal Act 

as amended by this Act as if the provisions of this act were in force at 

all material times. 
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STATEMENT OF OBJECTS AND REASONS 

Presently, the entire world and India is suffering from Covid-I9 pandemic. There have been 

incidents of attacks and offensive behaviour against the frontline workers involved in fighting against this 

pandemic, such as the health care workers, police personnel, administrative and other such officers. 

Incidents have also come to light of people infected with this disease trying to hide to prevent detection and 

treatment, infected people escaping from hospitals and damaging public property. In view of the above 

circumstances, a great challenge of public health protection has been posed in front of the Government and 

public health authorities. 

The present legal and administrative framework was insufficient to completely and effectively 

handle the above situation. For the purpose of smooth undertaking of various activities for handling the 

aforesaid pandemic and other such diseases and to handle the interruptions in such activities, it was 
decided that a law to be made with effective and dreadful penalties. 

Since the State legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision, the Uttar Pradesh Public Health and Epidemic Diseases Control 

Ordinance, 2020 (U.P. Ordinance no. 8 of 2020) was promulgated by the Governor on May 11, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
J. P. SINGH-II, 
Pramukh Sachiv. 
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